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IN THE CENTRAL Afl4INISTRATIVE TRIBUNAL : HYDERA?BAD BENCH 

AT }PLDERABAD 

O.A.No.91/92 	 Date of order: 14.2.1992. 

BEThEEN: 

P.Ajay Icurnar 	 .. 	Applicanb, 

A N D 

The Union of India, 
Rep, by its Secretary, 
Department of Telecommunications, 
Ministry of Telecommunication, 
New Delhi. 

The Accounts Officer (P&A), 
Office of the General Manager, 
Telecommunication, Surya log 
Complex, Hyderabad. 

3, The Assistant Chief lccounts, 
Officer, Office of the 
General Manager, 
Telecommunication, 
Flyderabad, 	 ,, Respondents. 

Counsel for the Applicant 	,, S.Kjshore 

Counsel for the Respondents 	,. M.Jagan Mohan Fteddy 

CORM: 

Hon'ble Shri T.Ohandrasekhara Reddy, Member (Judl,) 

Mr,S.Kishore, Advocate for the applicant and 

Mr,M.Jagan Mohan Reddy, Advocate for the respondents are 

present. Heard both sides. 

2. 	This is an application filed under Section 19 of the 

Administrative Tribunals Act to issue a direction to the 

respondents to pay to the applicant the death-cum-retirement 

gratuity of the deceased Government Servent P.E.Victor and 

pass such other orders as may seem fit End proper under the 

circumstances of the case. 
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To 
The secretary, Union of India, Department of Telecommunications, 

Ministry of Telecommunication, New Delhi. 

The Accounts Officer (P&A) 
0/c The General Mahager, Telecommunication, 

Suryalok Complex, 1-lyderabad. 

The Assistant Chie± ACcOuntsrOffiCer, 
0/0 The General Manager, Telecommunication, Hyderabad. 

One copy to Mr.S.IKishore, Advocate, 
3-6-369/A/12, I Street, Himayatnagar, Hycierabad. 

One copy to Mr.M.Jaganmohan Reddy, Addl. CGSC. CAT.Hyd. 

One spare copy. 
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Mr.P.E.Victor who was working in the Department of 

Telecommunication as Technical Supervisor died while in service. 

The applicant herein said to be aged about eighteen years is 

no otherthan the brother's son of the said P.E.Victor. The 

said P.E.Victor while in'service hanominated repeatedly the 

applicant herein to recive the whole of the gratuity amount 

sanctioned by the Centra.l Government in the event of his death 

while in service. The fact that the said nominatIons made by 

Mr.P.E.Victor to pay the applicant herein the gratuity in the 
Lr4 

event of his death while in service is not aay dispute, in 

view of the overwhelming evidence (Annexure 5 and 7) which 
I 

are nomination forms that &4j7placed before us. The said 

P.E.Victor also seems to have executed a will in a sound and 

disposing state of mind bequathing his movable and immovable 

properties to the applicant herein. A copy of the said will is 

also appended to the paper book of this OA. We are not 

concerne here about the genuineness of the will. But we 

are satisfied about the genuineness of the nomination of the 

said P.E.Victor, the right of the applicant to receive the 

whole al-count of the gratuity in the event of death of the said 

Victor while in service, 
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In the result we direct the respondents to pay the 
IN 

whole of the death-cum-retirement gratuity 	yof the said 

P.E.Victor to the applicant after being satisfied that the 

applicant P.Ajay Kumar is a malor and is duly identifjed 

before the competent authority that makes the said payment 

(emphasis is ours). Application is allowed at the admission 

stage itself with the above said directions. 

(T . CHANDRASEK4ARA REDDY 
Merober(Judl.) 

Dated: 14th February, 1992. 

(Dictated in the:Open Court) 
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itED Y 	 COMPARED W 
QHF.CKED BY. 	 APPROVED t' - 	 • - 

IN THE CENTPAL ADMINIsrTIvE TRIBUN]4L 

HY2JEPABAD BENCH AT HYDERABAD 

THE HON'BLE 	 V.C. 

THE HCN 'BLE MR.R"ALASUBRANANIAN:M(A) 

THE HON'BLE MR.T .Ci PJEyyj'j REDDYt 
M(JUDL) 

THE HON'BLE MRRoy S MEMBER(JUa) 

DATED; 'R.A- )_7jq2 

'7'flJDGMENT; 

O.A.Nr. 

) 

Admtted and interim directjns 
issi%ed. 
Allcswed 

Disposeq of with directions. 
Dismis/ed 
Dism~sed as witl

-iurawri 

Dis/issed for 	f.au1t. 
M$. Ordere/ Rejected 

N order 
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